INDIAN INCOME TAX RETURN VERIFICATION FORM
[Where ihe dats af the Return of lscome in Form TTR-1 (SAFAJS), ITR-L, ITE-3,
ITR-4SUGAM), ITR-S, TTR-T Hied but NOT verified electromleally]

Please wee Ruile 12 of thse locome-tas [}

Name PAN
ABIDUR RAHMAN AEVPRSS4T] |

| Flat/Dosr/Bleck Mo Mame OF PremisesBuilding Village
503 CTTY HEART APARTMENT Form Number

HoadSireedT'ast (Hfice AreaiLocality
BUDHA MARG Hiatun  Fadividest

Town/City/District Seate PinZipCode| Filed uls
PATNACITY

BIHAR 001 T30 1 )40 o beefione duc date:

PERSONAL INFORMATION AND THE
ACENOWLEDGEMENT
NUMBER

Assessing Officer Deenils (Ward/Circle)  |1TO WARD 33), SAMASTIPUR ==
- Filing Acknawledgement Namber | TI0284750290715 ] |

Giross Total Incame

Total Deductions under Chapier-¥I-A

Total Income e
Deemed Total | under AMTAAT
b Current Yesr boss, if any

Net Tax Payable

laterest and Fee Payable
Taotal Tax, Interest and Fee Payahle
Taxes Pald
§ | Advance Taz Tn []

b | TDS Th [}
e | TOS Te [
@ | el Asscssment Tas ™ PRI
« | Total Tases Paid (7a+7h=7¢ +7d)
Tas Payalde (6-Te)

Refmnd r.'l.-ﬂ 9 Ik

16 | Exempt lncnne %{&Eﬂ!ﬂ' mzsug 10 2025840

VERIFICATION

|, ABIDUR RAHMAN o daaphier of MOIDUR RAHMAN . soleminly declare that to the best of my kenowledge andd

biclict, the informatian geven in the reum which his been submitied by me vide acknowledgement pumber THRZBATRIZHITIS is
comect and complete snd is in sccordance with the provisions of the Income-tax Act, 1961, | fariber declare thai | sm making Wus relum in my capacity

B || =

11

1

st —
F“FEEHI‘
=

| | o

AND TAX THERFON

COMPUTATION OF INCUME

-

= Self amd | am nlss competent 1o make this retam o verify o, | am holding permanent sccount nomber  AEVFRIST
Sipn here P‘DII—"M“-
IF thee return has been prepared by & Tax Return Preparer (TIRP) give Terther details as below
Identilication Ma. of TR Mame of TRP Conster Sigantare of TRP

Faor 0lice Use Cnly Sk /4
Receipt Ao Dt af sulvm ission 29-07-2019 17:58:34 Ill Eﬁ% ir{;‘;‘i I}}-‘ I| |”
D s
Soarce IF addres

seal and sigrayure af AENPRSAT 1 T A0 TEUI00T | BT ST DFRSAC AM | CF A A TE LI EGESECADAS
receaving ol

Flease send the doly signed {preferably in blue mk) Form [TR-Y 1o “Centralized Processing Centre, Income Tax Department, Bengaluru
SG0007, by ORDINARY PFOST OR SPEED POST ONLY, 50 a5 to reach within 120 days fram dste of submigsson of TTR. Form ITR-V shall no
b received in any other affice of the Income-tax Department or in any ether masngr, The confirmation of receipt of this Form TTR-V o ITD-CPC
will be sent i the s-mail Id  gascemringmail com
O saecensdul verfication, the acknowledgement can be downlosded (rom -Filin [T of filsng fhe rebam.

THIS 15 NOT A PROOF FOR HAVING FILED THE RETURN




DECLARATION OF ASSETS AND LIABILITIES BY AVIDUR RAHMAN

| ABIDUR RAHMAN Sio MOEEDUR RAHMAN Aged 55 years Resident of Village+P.O.-
CHANDRADEI Dist. ARARIA, Bihar give herein below the details of the Assets (Immovable,
Meavable Bank Balance) ete.

(1) Details of PAN and Status of Filing of Income Tax return
S.No. | Names Permanent The financial | Total Income
Account Number | year for which | shown in Income
(PAN) the last Income- | Tax Return (in
Tax return  has | Rupees)
been filed
I Self AEVPR9547] 31.03.2018 3.73.486.00
2 Spouse- AEXPAO304C 31.03.2018 7.61.691.00
3. Dependent- | NIL MIL NIL
4 Dependent-2 NIL NIL NIL
5 Dependent-3 NIL NIL MIL
A. Details of movable assets
5. Description Self Spouse Dependant | Dependant- | Depe | Depe
M =1 {(Son) z ndant | ndant
o { Daughter) =3 -
Muzhat Ara Afiabur Moor Noor | Noor
Rahman Nahid Zeba | Sahar
{i) | Cash in hand H0,000.00 20,000.00 - - .
(i1 | Dremits of Deposits in [ 1 1L MIL NIL
1] Ronk accounts (FDORs R E R R T 1. 5.8.0, I
Term Deposits and ol Tes dAK T 50 CHAMII AL WHARTY A
other types of Deposits 1 R 205947
inehiding saving I o [ W] ARARIY A
| mCCounis], Dreposity ¥ rruy Wil R 342302 U Wi |
with Fisamcel | Mg Koty w
[T R T E non i M e |28 7RIS T oRusl Eaelnivo Cirmmen
ll.'ll'd!:ing Finamcial | Fs 77938 11 {drumin 1 |r.|.. Haivk
Ciotipanies  amd  Co- sHI Bihir Vigbhan Bs 3077 Ay s BRFH LI
operslive Societies ond Nundnl Al N N
the amount in ench such 2OETAR i
deposit Ra LSHM258 29
|
1 {” Lhetmils wf investment in NIl NI MIL NIL NIL
| Bonds, Dcbentures |
1) shares  and  wnits  n
companies 1 Mudual
Funds and others and
| the amount




{1

Delmils of investment in
NES, Posul Savings,
Insurance Policies and
investment ln ey
Finongind Instruction in
Past Qe or Insummnce
Company — amd  be
Sl

NIL

NIL

(v

Piersonal  Jonnsfadvance
piven o @y person or
entity  incleding  firm,
Company.  Trust et
and wther  receivobles
from debtors ond the
Rt

NIL

NIl

ML

MIL

NIL

(v
i)

Motor

Vihicles' Adrerfis!
Yachis' Ships (details
of mnke, Registration
No. et Year ol
Purchase und aooantp
Motwor  Wehiche(Details
of make. eic.)

Bolesa  Jeep-Muodel
2AKES

Feg. Mo, BRICOTRG
Seiplo
002
Rep. Mo

Jeep-uded

| BOLERD 515,
AR IH-2244
Value- Re4,00,000

NIL

MIL

NIL

MNIL

v

i}

lewelry,  bullion  and
valugble  thing  {give
details of weight and
value)

Two gold rings: 20 grms.
And one Moti Studded
silwer Ring

Gold Crnaments - 34
Tolas, Siver Liendils-
Sk

Ginni-3 Pes

Kilver Coins <82 1ea

ONE GOLD RING
Wailue- Rs, 15000

GoLD
JEWELERY

{1 $00m)
Vidue-Rs. 400,461

SILNVER
JEWELERY( 180K
Gm)

Wile-Rs. 35,000

MIL

il

NIL

Any other assets
such as value of
Claims / inerest
Old TV, Fridge &
AL

Computer

Rifle 315 bore
Double barrel gun
Revalver

ML

MIL

ML

ML

NIL

{

X)

I

Gross Total Value

Re.21,03,053.96

Rs. 4.55.000.00

Rs,17,730.02

e, 1,00, 440,47

NIL

3. Details of Immovable assets ©

{Mote 1. properties in joint own

be

ership indicating the extent of joint ownership will also have to




indicated.

2. Each land or building or apartment should be mention

ed separately in this format.)

8. Na, | Description Self Spouse Dependent-1 | Dep | Depend
end | ent-3
ent-
z
(i) ¢ | Agriculral Land CHANDRADEL BANGAMA, BANGAMA,
Lacationis) HAYATFUR, HAYATPUR HAYATPLUR,
Survey nismben|s) LAHMNA, Ale- 491,498,293, | LAHNA
HADIY A, 323 484910, Ale- 565,566,828,
BANGAMA  Afe- | 3TOS1T 455,496,371 NIl | MIL
340,341,342, 344,
182,353 366,367,
368,369.375,355,
359319.320.765,
KEEIILIEH G,
JA0ATOIRE30T,
i 283,117.292.672
Ares (Tatal measurement in Acres) 3 3.85 18,19 NIL | NIL
Whether  inherited  propemy{Yes o | YES YES YES . -
Mo}
Date of porchase in case of sedf - - = v
| acyuired property
Cost of Land (in cnse of  purchise st - - -
the time of purclase
Any Investment on the land by way of = - = =
_1]}:'-¢|{||'|{Tl¢‘|:l|.. conslruction elc,
Approximate Current market vitlue 5. 1. 34,060,000 Tea LR,OOLO00 Hs76 KL
NIL | WL
(i) b= A ZF I BASANTIUR, - - -
Locntion{s) KAKODWA,
Survey rumben|s) SISALNA,
MAJELIRI
Aufigs
885,12,
313,292
Aren{ Total mensurement in iy M) 681660 5.0t - - -
Whether inherited proparty . -
{Yen o MO) YES
Date of purchuse in cme of self - = 2
scquired progerty Purchnsed 1992, 1999 —
Cast of Land [in case of purchnse) ot [ RsT,00,000 - . -
thee time of purchase
Any lnvestment on (e land by way of ] S = =
| development, construclion eie,
Approwimate Curment market value o 8 AR = & =
{ii) i i B -
{including agortments) . POTHIYA  Ae-
~Locntion s el
~Surves number(s)
Bublt up Arca {Totnl measurement in - G147 60 s 0 - -
| sq.fl
Voucher inherited propenty = -
| (Yes or Mo) MO




Dule of purchuase in case of self - =
nequired property F5s5
Cost of property {nease of purchase) - 0y -
|tk the time of purchase
Any Inwvestment on the property by M.R. OIL -
way of development, construction eic. AGENCY,
- MAINA,
POTIY AL
i PALASI
COST- RBs.
TR DN
Approximate Current marke! value = Rs, 1555000
MIL NIL | NIL
{ivl | Residemtinl  Boildings - {Inchading | CHANDRADE] - -
apartmenis) Afe- 339,379
-Locition(s) BASANTPUR
~Survey number{s) Ade- B87
CIry HEART.
BLUTMYHA MARG,
PATHA FLAT
ML, 500
C  TYPE FLAT,
TAL SARTAL
GIROILTP NEW
DELHI
Aurea | Totnl measuremenl in sg.M1.) B04Y7.A0sq It - &
Bl up Arci { Total measurement in | 589780 =q. fi - '
b db,
Whether inferited propeny 1 -
{Yes or N YES
[rate of purchise in case of sell = - =
acguired properly
Cost of property (in case of purchase] = - =
at the time of purchise
Any Investment on the lnnd by way of - -
development, construction eic.
Approsimate Current marked value for - =
wll three residential House s, 48, 00,000
[ ] (¥ilers (such as interest in properiv) - H s
{wi) Taotal of Current Marker Value of (1) | Rs. 2,50,00,000,00 | Hs. 33,89,00000 | Rs. 76,00,000.00 *
o {v) above
{65 1 give herean below the details of labilities dwes w public Anancial instittions and governmend ;-
(Mokes Plende give separate details of name of Rank, [nstinstion, entity or Individual and amount for
each ilem
%Mo, | Deseription Sell Spause Dependent-l | Dependeni-2 | Dependent-3
i} Loon or dues to bankFinencial CHI - -
Instit 5 - ARARIYA
Mame of Bank or F1 M-
Ampunt sutstanding ZO2H50
Mature of loan B
GEMERAL
1.2 M 1L67
Loan o dues  to ooy
individuzls/Emity ~ other  than
mrtioned in 1) abave
Mune(s)
Armpint outstisnding
Maturg of loun




Ay other Hability

Cirand Tolal of liobilitics
- 1,02, 341,67

{ii) Giovermment Dues © = = = . -
Dues 10 depaniments dealing with
gavermnsent

secomnodation

Muies fo departments dealing with - - . - -
supply of woter

Dhies 1o deépariiment dealing with . . E: 3 3
supply of electnicily

Dues wy depanments dealing with - - -
supply of ielephones | mashiles

Dues e departments  dealing  with - a . " ¥
povermment  ranspon (including
nirgrafis and helicoplers)

Income Tax Dues - - - - -

Wenlth Tax dues - = = -

Service oy Dises - . -} = 5

MunicipalProperty Tax Dues - . - = =

Sales Tax Dues - - ] - &
Any other dues > 3 2 =

Cerand total of ol Govi. duss . = z + i
GRAND TOTAL OF ALL THE . 1.02,341.67 N - -
BUES

(7} Details of profession or ocoupation:

& eIl swvmmeeinsi
1 T S
(8) My educational qualification is as under
MATRIC - YEAR- 1980 AZAD ACADEMY, ARARIYA, BIHAR SCHOCOL EXAMINITION BOARD, PATNA

(Give details of highest ‘school/University education with full form of the

certificate/diploma‘degree course)
{MName of the School / College / University and the year in which the course was completed,

(9) ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE :

I Name of the candidate ABIDUR RAHMAN
a Full postal address VILLATO- CHANDRADEL
THSTT- ARARIYA
3 Number and Name of the constituency and state 49, ARARIYA. VIDHANSABHA, BIHAR
4 MName of the Political party which set up the candidate | INDIAN NATIONAL CONGRESS
{otherwise write Independent)

3 {a) Number of cases in which conviction order NIL

passed (other than those referred to in Form 26)

{b) Total number of pending cases where the court L
(s} have taken cognizance




NAME Permanent Account | Year for which | Total Income
Number (PAN) last Income Tax | Shown
Feturn filed
{2) Candidate AEVPR9347) 31.03.2018 3.73.486.00
(b} Spouse AEXPAOG04C 31032018 7.61.691.00
i¢) Dependants NIL MIL NIL
Details of Assets and Liabilitics in rupees
Description Self Spouse Dependent | Dependent | Dependent-
-1 =11 I

Moveahle Rs 20,06 053 S R, 4,55 LHHD i) R 17,030 402 s 1,060,440 37 Wil
Assois Totol value)
Immovable Asset - -
i) Perchese Price and - R 30000 - - -

Deewelipment Cost of s, T.00,000.00

Immwwvable Properny

{Todul Volie)
i}y Any Investmen! on the Rs. 7700000
property. by way  of
development,  constniction
B,
(i1} Approximate Clarem)

Markel Price of Azset Rs. 2,50,00,000.00 Rs. 33 89 000 Rs 7o 000000 | NIL NIL

{Tesnd Value)
Lighilities

NIL NIL NIL NIL
181 Govermmen! Dlues { Total)
MNIL MIL ML MIL KIL

(i) Loans  frm Bank,
Finnneinl  Instiutions  amd | NIL Rs: 1.02.341.67 | WIL NiL KIL
e {1 ul.ul:l

Highest educational qualification ;

MATRIC = YEAR- 1980 AZAD ACADEMY, ARARIYA, BINAR SCHOOL EXAMINITION BOARD, PATNA

ACkve detnils of Schowl / University education with full form of the certificate | diploma / depree course) (Mame of the

School/ CallegeUniversity and the vear in which the course wis comploted)




VERIFICATION

L, the deponent. above named, do hereby verify and declare that the content of this affidavit are
true and correct to the best of my knowledge and belicf, no part of it is false and nothing material
his been concealed there from. T further declare that ;

{a) there is no case of conviction or pending case against me other than those mentioned in

items 3 and 4 above:

(b) I, my spouse or my dependents do not have any asset or liability, other than those
mentioned in items 3 and 6 ahove.

Verfiedat ... thisthe s DAY OF e cirinnn s reseni 2]

Dreponent
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